
 233  Customs,  Gold  (Control)
 etc.  Bill

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  I  met  the  Minister  in  the
 morning.  Unless  he  makes  a  state-
 ment  today,  it  will  have  no  effect  on
 the  situation.  They  have  sent  a  tele-
 gram  and  asked  the  Minister  to  make
 a  statement  on  the  fioor  of  the  House
 regarding  the  assurance  and  _  other
 things.  That  is  why  I  requested  him
 to  do  so  and  he  agreed  that  he  was
 prepared  to  make  a  statement  in  the
 House.

 SHRI  S.  M.  BANERJEE:  Can I
 speak  now,  Sir?

 MR.  DEPUTY-SPEAKER  No
 speech,  You  can  make  only  a  sub-
 mission.

 SHRI  S.  M.  BANERJEE:  Yes.

 MR.  DEPUTY-SPEAKER:  With
 all  that  sheat  of  papers!!  If  you  want
 to  speak  on  the  strike  situation,  there
 will  be  another  occasion  for  that.

 SHRI  ऊ  M,  BANERJEE:  I  want
 to  add  gq  sentence  only.  The  Speaker
 agreed  that  either  there  should  be  a
 Calling  Attention  Notice  or  a  short
 discussion.  The  Calling  Attention
 Notice  will  actually  come  up  only
 tomorrow.  Now,  after  yesterday’s
 declaration  by  the  hon.  Minister,  the
 situation  has  come  to  a  particular
 position  where  it  is  possible  that....

 MR.  DEPUTY-SPEAK#R:  You
 have  started  making  a  speech  now.

 SHRI  Ss  M.  BANERJEE:
 younger  to  me....

 You  are

 MR.  DEPUTY  SPEAKER:  I  know.
 But  my  responsibility  is  for  older
 peosiz  like  you  and  to  regulate  the
 proceedings.  (interruptions).

 SHRI  S.  M.  BANERJEE:  The
 Calling  Attention  Notice  wiil  be  only
 tomorrow.  Again,  24  hours  will  be
 lost.  I  would  request  you  to  ask  the
 Minister  if  certain  clerifications  could
 be  given  in  the  House.
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 It  can  be  done  now,

 28  4.

 MR.  DEPUTY-SPEAKER:  He  can-
 not  do  it  just  now.

 ‘SHRI  S,  श.  BANERJEE:  This  par-
 ticular  discussion  may  be  held  over
 and  the  other  discussion  can  be  start-
 ed.  Once  a  favourable  condition  is
 created....

 MR.  DEPUTY-SPEAKER:  That  is
 being  done  at  the  moment.  Please
 waitfor  some  time.  Have  some  pati-
 ence.  Some  announcement  will  be
 made  in  the  House  very  soon.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  What  is  the  decision,
 Sir?  Will  there  be  a  discussion  on
 that  particular  matter  now?

 MR.  DEPUTY-SPEAKER:  I  have
 said  just  now  that  the  Speaker  is  at
 the  moment  ascertaining  from  the
 senior  Railway  Minister  and  _  an.
 announcement  will  be  made  in  the
 House  shorily.

 The  Minister  please.

 15.38  hrs.

 INDIAN  RAILWAYS  (AMEND-
 MENT)  Bill

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  On
 behalf  of  Shri  1.  N.  Mishra,  I  beg  to
 move*:

 “That  the  Bill  further  to  amend
 the  Indian  Railways  Act,  1890,  be
 taken  into  consideration.”

 Mr.  Depuiy-Speaker,  Sir,  in  the-
 course  of  working  of  the  railways,  we
 sometimes  run  upd  against  certain
 deficiencies  or  inadequacies  in  the
 Indian  Railways  Act.  The  Bill  that
 was  introduced  in  March  last  is  in-
 tended  jo  make  good  some  of  them.

 *Moved  with  the  recommendation  of  the  President.
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 I  would  briefly  describe  what  re-
 quirements  the  respective  provisions
 of  the  Bill  are  designed  to  fulfil,  To,
 first,  take  up  the  amendment  of  sec-
 tion  47,  I  may  explain  that  until  1945
 passengers  who  had  made  advance  re-
 servation  of  train  accommodation
 could  surrender  the  ticket  and  obtain
 a@  refund  of  the  fare  paid,  without
 forfeiting  any  part  of  it  This
 encouraged  certain  unhealthy  prac-
 tices.  Some  persons  would  make  an
 investment  and  corner  accommoda-
 tion  on  important  traing  and  then
 pass  it  on  to  bona  fide  passengers  at
 a  premium.  To  place  some  check  on
 such  speculative  reservations,  the
 Railways  decided  to  make  a  deduc-
 tien  As  hon.  members  would
 certainly  know,  the  deduction  is
 graded,  varying  with  how  far  in
 advance  of  the  time  of  departure  of
 the  train  the  ticket  is  surrendered.
 The  Ministry  of  Railways  have  been
 advised  that  such  deductions  cannot
 be  made  under  rules  framed  by  them
 in  exercise  of  the  statutory  powers,
 and  if  it  is  proposed  to  continue
 making  such  deductions,  provision  for
 them  should  be  made  in  the  statute
 itself.  We  are  now  making  such  a
 provision,

 And  while  making  this  provision,
 we  are  saving  from  attack  deductions
 hitherto  made  on  the  authority  of
 departmental!  rules,

 An  important  provision  in  the  Bull
 relates  to  compensation  paid  to  victims
 of  railway  accidents.  The  procedure
 fol!nwed  by  Claims  Commissioners
 approximates  to  the  procedure  of
 courts  and  is  rather  slow-moving  To
 make  more  vrompt  assistance  avail-
 table  to  the  victims  or,  in  the  event  of
 ‘death.  to  their  families,  the  railways
 pronase  to  assume  powers  for  making
 ad  hoe  and  interim  payment  of  com-
 pensation.  Of  course,  the  institution
 of  Claims  Commissioners  will  con-
 tinue.  The  amount  paid  ad  hoe  by
 the  rajiway  administration  wilt  be
 taken  inte  account  by  the  Claims
 Commissioner  when  he  finally  settles
 श  caxe,
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 Provisions  in  the  Act  relating  to

 certain  types  of  offences  have,  in  our
 experience,  been  found  somewhat
 mild  and  not  deterrent  enough.  For
 inst  nee,  a  considerable  proportion  of
 fires  on  the  railways  is  caused  by
 caic-lessness  cn  the  part  of  passen-
 gers  or  others  on  railway  premises,
 smoking  or  having  an  open  light  or
 fire  in  places  where  this  is  for-
 bidden,  There  is  a  rule  providing
 against  this,  framed  in  exercise  of  the
 powers  conferred  on  the  Central  Gov-
 ernment  by  section  47  of  the  Act
 But,  for  violation  of  any  rules  framed
 under  it,  section  47  lays  down  a
 maximum  penalty  of  fifty  rupees
 We  propose  to  raise  1t  to  a  hundred
 and  fifty  rupces.

 As  hon.  members  are  fully  aware,
 unjustified,  sometimes  wanton,  alarm
 chain  pulling  has  become  a  rea}  pre-
 blem,  causing,  as  it  does,  serious  dis-
 location  of  train  services.  As  it  is,  the
 Act  prescribes  a  punishment  of  im-
 prisonment  for  a  term  which  may
 extend  to  three  months  or  five  which
 may  extend  to  two  hundred  and  fifty
 rupees  or  both.  But,  in  practice,  the
 punishment  awarded  by  eourts  is
 sometimes  nominal.

 Section  118  makes  an  offence  of  2
 passenger  entering  or  leaving  a
 carriare  while  the  train  is  in  motion
 and  of  travelling  on  the  roof  or  the
 foothoard  of  a  carriage  The  punich-
 ment  prescribed  for  the  former  is  fine
 which  may  extend  to  twenty  rupee?
 and  for  the  latter,  fine  which  may
 extend  to  fifty  rupees  The  iricidence
 of  such  offences  has  been  causing  eon-
 cern  to  the  railways  We  propose  to
 raise  the  punishment,  respectively,  to
 imprisonment  upto  one  month  or  fine
 upto  fifty  rupees  or  both.  and  im-
 prisonment  for  a  term  upto  three
 months  or  fine  upto  one  hundred  and
 fifty  rupees  or  both.

 For  trespassing  the  Act  prescribes
 fine  which  may  exten?  to  twenty
 rupees  and  for  refusing  to  leave  when
 reouested  to  do  so,  fine  whirh  may
 e~‘end  to  fifty  rupees.  We  propose  to
 enhance  the  former  to  imprisonment
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 up  to  one  month or  fine  which  may
 extend  to  Atty  rupees  or  both  and  the
 latter  to  imprisonment  upto  three
 months  or  fine  which  may  extend  to
 one  hundred  and  fifty  rupees  or  both,

 The  punishment  prescribed  for  un-
 authorized  hawking  on  the  railways  is
 fine  which  may  extend  to  two  hun-
 dred  and  fifty  rupees.  In  practice,
 courts  have  sometimes  let  off  offenders
 very  lightly.  It  is  proposed  to  pres-
 cribe  a  minimum  fine  of  fifty  rupees.
 1  hardly  need  mention  that  such  un-
 authorized  hawking  may  be  a  hazard
 to  public  health.

 An  important  amendment  proposed
 in  the  Bill  is  to  section  126.  It  deals
 with  a  person  tampering  swith  the
 track  or  otherwise  wilfully  wrecking
 or  attempting  to  wreck  a  train.  Apart
 from  the  loss  caused  to  the  railways,
 such  train  wrecking  has  sometimes
 taken  a  heavy  toll  of  life.  The  Act
 prescribe  a  punishment  of  iimprison-
 ment  for  life  or  rigorous  imprisonment
 for  a  term  which  may  extend  to  ten
 years.  We  have,  after  giving  the  mat-
 ter  a  great  deal  of  thought,  decided  to
 provide  for  some  extra  penalty  of
 death  where  as  a  result  of  guch  acts
 of  destruction  deaths  have  occurred
 or  where  the  person  committing  such
 acts  should  know  that  they  are  likely
 to  occur.

 Unfortunately  the  railways  have  be-
 come  the  target  of  attack  ह  say
 sort  of  agitation  and  the  result  is
 large  scale  destruction  of  railway  pro-
 perty.  Ags  it  is,  commission  of  acts
 which  may  result  in  destractinn  of
 railway  property  and  equipment  15
 punishable  only  when  it  endangers  or
 is  Hkely to  endanger  the  safety of  any
 person  travelling  or  being  upon  the
 railway,  There  is  no  provision  making
 destruction  of  railway  property  as
 such  an  offence.  For  instance,  if
 someone  were  to  set  fire  to  a  goods
 shed,  while  it  is  locked,  it  would  not
 be  an  offence  under  the  Indian  Rail-
 ways  Act.  We  propose  to  make  good
 this  palpable  deficiency  by  inserting  a

 T  would  say,  Sir,  in
 oo

 that
 the  proposrals  Pio hohperey sh  are
 80  eminently  reasonable  and  justified
 that  I  hope  the  House  will  have  no
 difficulty  in  accepting  them,

 MR.  DEPUTY-SPEAKER:  ‘There
 ig  an  amendment  by  Dr.  Laaminarain
 Pandeya  for  reference  of  the  Bill  to
 the  Select  Committee.  Are  you  mov-
 ing  it?

 DR,  LAXMINARAIN  PANDEYA
 (Mandsaur):  Yes,  I  am  moving,

 I  beg  to  move:
 ‘That  the  Bul  further  to  amend

 the  Indian  Railways  Act,  1890,  be
 referred  to  a  Select  Committee  con-
 sisting  of  10  members,  namely  :-—

 Shri  Bhagirath  Bhanwar,  Shri
 M  C.  Daga,  Shri  Prasannbhai  Meh-
 ta,  आए  L,  N  Mishra,  Shri  Dhan
 Shah  Pradhan,  Shri  M  8  Purty,
 Shri  Ramkanwar,  Shri  Rena  Baha-
 dur  Singh,  Shri  G,  P.  Yadav,  and
 Dr.  Laxminarain  Pandeya  with  in-
 structions  to  report  by  the  last  day
 of  the  third  week  of  the  next  ses-
 sion’.  (1).

 *SHRI  KRISHNA  CHANDRA  HALe
 DER  (Ausgram):  Mr,  Deputy  Speaker,
 Sir,  even  though  you  have  said  it  at
 the  cutset  that  white  discussing  the
 provisions  of  the  Indian  Railways
 (Amendment)  आ,  19738  references
 shovld  not  be  made  about  the  strike
 of  the  loro  running  staff  and  even
 though  I  am  aware  of  the  fact  that
 a  discussion  on  the  subject  will  take
 place  after  a  short  period,  yet  I  cannot
 but  say  just  a  few  words  about  the
 strike  because  it  is  the  most  burning
 issue  that  the  country  is  facing  at  the
 moment,  (Interruption)  Sir,  despite
 an  assurance  given  by  the  Railway
 Minister  in  the  month  of  May,  the
 legitimate  demands  of  the

 carted
 loco

 workerg  have  not  accepted  the
 Goternment  yet.  Railways  are  the
 biggest  public  sector  and

 '
 9The  original  apeech  wag  delivered  in  Bengall,
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 it  iy  but  proper  that  the  Government
 which  profeag  socialism,  talk  ahout  the
 down  trodden  masses  and  about
 Garibi  Hatao  should  not  make  it  a
 prestige  issue  and  refrain  from  talk-
 ing  to  the  striking  loco  workers.  ह
 would  demand,  Sir  that  the  Govern-
 ment  should  release  all  those  who
 have  been  arrested  in  connection  with
 thid  strike  and  Government  should
 enter  into  a  dialogue  with  the  strik-
 ing  workers  and  their  leaders  and
 agree  to  accept  their  legitimate  de-
 mands.  They  should  also  be  assured
 that  they  will  not  be  subjected  to  any
 victimisation  nor  they  will  be  arrest-
 ed,

 Coming  to  the  provisions  of  the  Bill,
 the  hon.  Deputy  Minister  has  said  that
 the  amending  legislation  seeks  to  pro-
 vide  for  payment  of  interim  compen-
 sation  to  the  railway  accident  victims
 —a  provision  that  is  not  there  in  the
 parent  Act  of  1890.  The  present  Bill
 also  has  provides  provisions  for
 punishing  offences  like  chain  pulling
 and  destruction  of  railway  property.
 The  Government  have  also  trieq  to
 seek  powers  to  make  enabling  provi-
 sions  authorising  rule  making  powers
 for  recovery  of  cancellation  charges
 when  reservations  made  for  ral]  jour-
 neys  are  cancelled  or  tickets  returned.
 Though  those  new  provisions  the  Gov-
 ernment  are  trying  to  amend  the  83-
 year  old  Bill  which  was  passed  in
 1800  und  I  feel  that  the  parent  Act  has
 hecome  wholly  obsolete  and  instead  of
 repairing  the  decayed  body  by  bits  and
 patches,  it  is  time  that  a  comprehen-
 sive  bill  should  be  introduced  which
 ean  take  care  of  the  new  problem<  end
 developments  that  have  taken  place
 during  all  these  years.

 Functioning  under  this  old  Act,
 ‘Which  is  a  legacy  of  the  British,  the
 big  wigs  of  the  Railway  Administra-
 tion—the  Railway  Board  Members

 ‘Zonal  Manager  and  other  high  officials
 reontinue  to  function  in  the  same  man-
 ner  as  they  did  during  the  Britieh
 regime.  heir  relation  and  behaviour
 towards  the  subordinates  fg  nothing
 better  than  a  Master-servant  relation.
 These  officials  sontinue  to  enjoy  the
 benefit,  भ  the  use  Of  saloons  and

 1895  (SAKA)  Indian  Railways
 (Amdt.)  Bilt

 many  such  facilities  which  the  Bri-
 tishers  had  created  for  themscives.
 When  the  Government  are  talking
 about  Socialism  would  it  not  be  pro-
 per  that  such  legacies  of  the  British
 ate  ended?

 Some  time  back,  18  employees  of  the
 South  Eastern  Railway  were  sacked
 and  every,  though  the  Zonal  Manager
 was  inclined  to  take  back  the  sacked
 employees,  he  could  not  do  it  because
 no  clearance  was  forth-coming  from
 the  Ministerial  level,  1  would  there-
 fore  urge  the  Hon.  Deputy  Minister
 that  he  may  please  look  into  the  mat-
 ter  and  see  that  all  the  employees
 who  hq  been  sacked  are  taken  back.

 The  Railway  Convention  Committee
 looks  into  the  budgetary  provisions  of
 the  railways  and  it  is  an  expensive
 Committee.  I  would  suggest  that  this
 Committee  should  be  reconstituted
 and  brought  within  the  scope  of  this
 Bil  Necessary  amendments  may  be
 introduced  in  this  Bill  to  give  effect
 to  it.

 After  the  Madhupur  railway  acci-
 dent,  at  was  published  in  the  news-
 papers  that  the  Government  have
 taken  a  decision  or  contemplating  to
 give  50,000  to  each  victim  of  a  railway
 accident.  JI  would  like  to  know  frem
 the  Railway  Minister  whether  the
 news  item  ig  true  ang  if  so,  1  would
 like  to  suggest  that  all  those  cases  of
 railway  accidents,  where  compensation
 has  not  been  paid  so  far,  should  be
 g:ven  the  present  benefit  of  Rs,  50,000
 each.

 Now,  I  would  like  to  draw  the  atten-
 tion  of  the  hon.  Minister  to  the  pro-
 vision  of  sub-section  (c)  and  (dy  of
 Section  82C  of  the  original  Act.  Read-
 int  both  the  provisions,  one  would
 find  thet  while  under  sulscction  (e)
 the  guardian  of  a  minor  involved  in  a
 rajtway  accident  can  apply  for  pay-
 ment  of  compensation,  the  sume  pro-
 visions  is  not  clearly  provided  for  in
 sub-section  (d)  i.e,  it  is  not  clear  as
 to  what  happens  when  the  dependent
 of  the  deceased  's  a  minor  and  whe-
 ther  in  such  a  case  his  guardian  should
 have  the  right  to  claim  compensation



 स्व  Indian  Railways
 {Amdt.)  Bilt

 {Shri  Krishna  Chandra  Halder)
 on  behalf  of  the  deceased  needs  to  be
 clarifeg  in  very  clear  terns  as  has
 been  done  in  sub-section  (९)  and  un-
 leas  thig  is  done.  I  am  afraid in  such
 cases  complication  may  arise  and
 cause  hardship  to  the  family.  This  is
 an  important  matter  and  demand  that
 this  should  be  included  in  the  amend-
 ing  Act.

 While  taking  about  compensation
 for  railway  accident  victims,  I  would
 like  to  stress  upon  the  Railway  autho-
 rities  that  they  should  carefully  probe
 ang  analyse  the  causes,  apart  from
 those  arising  from  human  failure,  that
 lead  to  such  accidents  and  take  suit-
 able  measure  to  see  that  accidents  are
 minimised,

 In  this  Bill  punishment  for  chain
 pulling  is  sought  to  be  enhanced.
 While  indiscriminate  chain  pulling
 cannot  be  supported  I  would  like  to
 tell  the  hon.  Minister  that  under
 some  compelling  circumstances  resort
 to  chain  pulling  becomes  absolutely
 necessary.  A  journey  between
 Sealdah  and  Naihati  at  night  is  ex-
 tremely  hazardous  for  women  und
 many  incidents  of  attack  on  women
 have  been  reported.  Similar  is  the
 situation  prevailing  between  Howrah-
 Burdwan  line  particularly  at  Mogra
 station.  When  women  folk  are
 attacked,  it  is  but  necessary  that
 the  chain  should  be  pulled  to  bring
 the  culprit  to  book  and  punish  him.
 I  hope  while  enforcing  the  new  provi-
 sions  Government  shou'd  think  of  guch
 czseg  also  and  make  suitable  provi
 sions.  So  that  people  in  genuine  cases
 are  not  put  to  difficulty,  Efforts
 should  also  be  made  to  see  that  such
 cases  do  not  occur  Ip  railways,

 Sir,  the  punishment  for  roof-top
 travel  ig  also  being  increased,  Such  a
 travel  is  being  made  punishable.  But

 where
 is  the

 “a
 re

 ont
 Do  we

 8te  every  day  that  passengers
 travel  on  foot  boards  clinging  pa
 carlously  to  the  door  handles.  Thug

 steps  are  taken  to  enhance  ‘punighe
 »  Wi  find  @  good  fustification if i?
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 Government  taking  adequate  steps  tu
 Increase  the  number  of  trains  for  the
 travelling  public  simultaneously.  To
 cite  an  example  I  would  like  to  point
 out  that  in  the  Asansol-Raniganj-
 Durgapur  area,  which  ig  known  ag  the
 Rhur  of  India,  the  aumber  of  traing  is
 utterly  inadequate  to  meet  the  needs
 of  the  travelling  people.  Important  in-
 dugtrial  units  like  the  ISCO,  Durga-
 pur  Steel  Plant  and  94  coal  mines  are
 located  in  this  area  and  the  number  vf
 trains  are  not  at  all  adequate.  I  have
 repeatedly  raised  the  difficulties  of  the
 People  of  this  area  ang  even  है  have
 personally  talked  to  the  Railway
 Minister  to  apprise  him  of  the  difficul-
 tie,  but  nothing  has  been  done  s0  far.
 Sir,  the  whole  area  really  puts  up  a
 cosmopolitan  look  for  the  people
 from  Kerala  to  Kashmir  (Mr.  Qureshi
 —you  are  from  Kashmir  and  many
 Kashmiris  are  working  in  this  crea
 too)  come  here  to  work,  Many  foreign
 experts  are  also  working  in  these  in-
 dustrial  projects.  A  betfer  network  of
 railways  will  create  a  better  communi-
 cation  link  between  Bihar,  UP,  Orissa
 and  the  West  Bengal  In  view  of  the
 importance  of  the  area  and  the  rrow-
 ing  needs  of  the  travelling  people,  I
 would  suggest  that  the  Burdwan-
 Asansol  Section  should  he  declared

 a  suburban  section  This  will  aug-
 ment  the  rallway  income  and  will
 reduce  ticketless  travel

 I  would  now  voice  the  difficulties  of
 passengers  coming  from  thickly  popu-
 lated  areas  In  Buriiwan.  the  popula-
 tion  has  gone  up  from  40,000  in  1939
 to  13  lakhs  at  present.  The  number  of
 booking  offices  are  not  at  all  adequate.
 It  takes  a  Jong  time  before  cne  can
 get  a  ticket  from  the  Station  booking
 window  and  as  a  कप  the  passengers
 have  to  make  a  desperate  dash  to
 catch  the  train  and  very  offen  they
 have  to  catch  a  moving  train.  Obvi-
 ously,  under  such  circumstances,  acci-
 dents  do  take  place  and  such  acci-
 dents  can  be  avoided  if  more  city
 booking  agencies  are  opened.  In  such
 cities  and  particularly  in  Burdwan  if
 we  are  genuinely  interested  to  bring
 down  the  number  of  raflway  accidents.
 Added  to  this,  1  fool,  thet  fencing
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 between  the  Hnes  should  be  improved
 as  it  will  stop  the  tendency of  the
 people to  take  a  short  cut  route  which
 in  effect  is  the  cause of  many  un
 fortunate  accidents.

 Sir,  many  demands  for  opening  flag
 stations  in  various  areas  of  West
 Bengul  have  been  made  but  in  most
 cases,  they  have  not  been  conceded.
 Sir,  these  flag  stations,  apart  from
 giving  the  desired  ‘enefit  to  the  people
 of  that  area  will  also  be  very  helpful
 in  curbing  the  menace  of  wagon
 breaking.  It  is  known  to  all,  and  more
 so  to  the  railway  authorities  that
 wagon  breaking  ig  very  rampant  bet-
 ween  Dum  Dum  and  Noapara,  It  is
 also  known,  that  the  passengers  get
 down  from  the  traiy  in  between  these
 two  stations,  may  oe  by  pulling  chain
 because  a  demand  for  a  flag  station
 hag  not  been  met  by  the  rvilway
 authorities.  If  a  flag  station  ig  cons-
 tructed,  it  will  not  only  give  linmense
 facihties  to  the  people  but  because  of
 the  presence  of  the  people  at  this  sta-
 tion,  wagon  breaking  cannot  be  done
 as  freely  as  it  ig  being  done  now.  For
 similar  reasons,  there  should  be  a  flag
 station  between  Gangpur  and  Burd-
 wah.

 Sir,  it  has  also  been  suggested  that
 doors  of  the  railway  coaches  should
 be  kept  closed  and  any  violation  will
 be  met  with  punishment.  While  agree-
 ing  to  the  desirability  of  this  measure,
 1  would  like  to  pomt  out  that  in  the
 suburban  trains  in  West  Bengal  doors
 of  EMU  coaches  remain  open  and  this
 will  have  to  be  taken  note  of  while
 applying  this  amended  provisions
 there.

 उ  would  now  conclude  my  speech  by
 urging  upon  the  Government  that  the
 case  of  the  hawkers,  deserve  sympa-
 thetic  consideration,  In  West  Bengal
 most  of  the  hawkers  are  the  refugees
 who  have  come  from  the  erstwhile
 East  Pakistan  or  our  brothern  from
 Bihsr and  U.P.  They  are  poor  people
 and  have  no  other  means  of  livelihood
 and  thelr  case  deseryts  to  be  consi-
 dered  very  sympathetically  before
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 punishment  is  inflicted  upon  them,
 And  fiially  I  will  reiterate  that  the
 Government  should  bring  forward  a
 comprehensive  Bill  because  stich  piece
 meal  approach  will  in  no  way  be  help-
 ful  to  solve  the  probiemg  of  the  rail-
 ways.  With  these  words,  Sir,  I  con-
 clude,

 थी  मूल  चन्द  डागा  (पाली)  :  उपाध्यक्ष
 महोदय,  रेलवे  मंत्रालय की  तरफ  से  एक
 बहुत  बड़ी  हिम्मत  की  बात  आई  है--हिन्दुस्तान

 को  एक  नई  बात  मालूम  होगी  कि  आज  कल
 जो  ज्यादा  गुनाह  करेंगे,  उन  को  ज्यादा  सजा
 मिलने  लग  जायगी  t  लेकिन  मैं  सब  से  पहले
 यह  पूछना  चाहता  हूं,  जिन्होंने  1972

 में  ऐसे  गुनाह  किये,  उम  में  से  कितनों  को
 आपने  सजा  दी  है  1  मैं  ज्यादा  बाते  प्वाइन्ट
 आउट  नहीं  करना  चाहता  तो  सिर्फ  दो-

 चार  आते  पूछना  चाहता  हू--जहां  तक  कानून
 बनाने  का  सवाल  है,  आप  चाहे  जितना  सख्त
 कानून  बनाएं,  लेकिन  उत्  को  अमली  प

 कौन  देता  है,  उस  की  पालन  कौन  कराना  है।
 आप  की  लिस्ट  मे  लिखा  हैं  -

 List  of  serious  incidents  on  the  Indian
 Railways  during  1972  p.  4:

 “The  Tamil  Nadu  Agriculturists’
 A  sociation,  protesting  against  the
 poicy  adopted  by  the  DMK  Govern-
 ment  of  Tamil  Nadu  towards  the
 agriculturists  observed  Band  on  6th
 July  1972  throughout  the  State.  In
 Madras,  Olavakkot  and  Mysore  Divi-
 sions  trians  were  stopped  by  plac-
 ing  boulders  on  the  track,  squatting
 on  the  track  and  cutting  signal
 wires.  Consequently  almost  all  the
 train  services  in  Madurai,  Olavakkot
 and  Mysore  Divisions  were  seriously
 affected  and  disrupted  due  to  heavy
 detentions”.

 Hag  anybody  ever  been  convicted?

 क्या  आपने  किसी  को  सज़ा  दी  है?

 “Student,  in  Ramanathapuram  and
 Madurai  District  protesting  against
 the  arrest  of  graduate  teachers  who
 resorted  to  relay  hunger  fast  in



 95  Indian  Railways  AUGUST  6,  1078  Indiqn  Rathweys  296 ’  (Amdt)  कप्

 {Shri  Krishna  Chandra  Halder)
 front  of  the  Secretariat,  Madras  on
 6th  March  1972  stopped  trains  in
 sections  between  Madurai  and
 Dindigul.”
 Has  anybody  been  ac

 [Sarr  S.  A.  Kapar  in  the  Chur].
 On  page  14,  it  is  said:

 “....The  miscreants  suddenly
 attacked  passengers  and  snatched
 away  cash  amounting  to  Rs.  10,200
 and  gold  valued  at  about  Rs.  2,175
 from  them,  Then  the  dacoits  pulled
 the  alram  chain  and  decamped  with
 the  booty.

 So  many  incidents  have  been  quot-
 ed,  Has  anybody  been  arrested  or
 anybody  has  been  punished?  |  am
 putting  the  question.

 आप  रेलवे  के  अन्दर  जितनी  सख्ती  करना
 चाहते  हैं,  आप  मुझे  बतलाये  जिन  लोगों  ने
 1972  में  एमाले-चेन  पुल  की,  उन  मे  से

 कितनों  को  सजा  दी  थी  ?

 कानून  बनाने  के  परले  मै  चाहता  था
 कि  यह  देखा  जाय  कि  कानून  का  अमल  कौन
 कराता  है।  आय  ने  ऐसा  कानून  बनाने

 के  लिये  क्यों  फैमला  किया,  क्या  आप  के  मंजी-
 स्ट्रेटेजी ने  अ  प  को  कहा  कि  हम  ने  इतने  लोगा
 को  सजा  दी  है,  जो  कम  है  1  आप  यह  रेने
 का  अभेडमेट  बिल  ला  रहे  है,  क्या  इम
 के  लाने  के  पहले  आप  ने  सोचा  था

 फि  इस  के  लाने  से  यह  लाभ  होगा  ।

 मैं  समझता  हूं  कि  आप  के  यहा  कानून  का
 इम्पलीमेंटेशन नही  है  t  न  एलार्म  खीच नेवरा ना
 के  खिलाफ  कोई  इम्पलीमेटेशन  है  और  न

 नमन  पहुँचाने  वालों  के  तक  होई  इवो
 मेटे शम  है,  किसी  को  कोई  डर  नही  है।
 आप  की  रेलवे  किस  तरह  से  काम  करनी  है-
 आप  की  गल्तियों  के  लिये  आप  के  खिलाफ
 कोई  दावा  करे  तो  क्या  एसा  दाया  हो  सकता
 है  I  एक  अ  दमी  रिजेयेंशन  के  लिये  जाय,  दो

 घंटे  वहां  खडा  रो,  तो  क्या  यह  भाव  से  कम्पेम्मेशम
 माग  सकता  है।  आखिर  इस  की  रै मिडी  क्या  है?

 (जर  Bill

 ऋण  किसी  बीज  की  सुरक्षा  नही  हैं--मेरी
 जान  भी  चली  जाय,  तो  क्या  मै  आप  के  खिला
 दावा कर  सकता  हू?  जान  की  सुरक्ष मनी  है,
 माल  की  सुरक्षा  नदीं  है  भोर  न  थी  अह  आप  के
 खिलाफ  दावा  कर  सकता है।  लेकिन  अपनी
 चीजों के  लिये  आप  कहत ेहैं  कि  हम  उस

 से  जुर्माना  लेगे  ।  मै  कहता  हू  आप  को  ऐसा
 जुर्माना  लेने  का  कोई  अधितर  नद्दी  है,  क्योंकि
 रेलवे  अभी  तक  पर्याप्त  व्यवस्था  नही  कर
 पाई  है  और  जब  व्यवस्था  नही  कर  पाई  है  तो
 से  तुरग!  लेने  का  भी  कोई  अधिकार  नदी  है।

 “The  Railways  have  paid  compen-
 sition  on  missing  private  coal
 wagons  to  the  tune  of  Rs.  90.11
 lakhs  during  1970-71,”

 90  लाख  गया  कोयले  की  बै गन्ज  में
 सला  पया  |

 “The  Railways  have  paid  compen-
 sation  on  missing  private  coal
 wagons  to  the  tune  of  Rs.  90.11
 lakhs..  The  Committee  expect
 that  there  ought  to  be  a  thorough
 check  of  the  position  in  this  regard.”

 मै  यह  पब  इम  लिये  कह  रहा  ह  कि  रेलवे
 कोई कदम  उठाने  से  पहने  देखे  कि  हम  क्या
 बदम  उठाना  आते  हैं।

 आप  को  रेलवे  कमीशन  कमेटी  ने  जो
 रि  दी  है,  मे  उस  मे  आप  को  अवगत  करना
 चाहता  हू

 “While  commending  the  steps
 taken  by  the  Ministry  to  curb  the
 evil  of  ticketless  travellers  during
 the  last  three  years,  the  Committee
 consider  that  there  is  no  room  for
 complacency  on  this  account,  as
 even  by  present  estimates  the  ex-
 tent  of  titcketless  travel  is  between
 8  and  4  per  cent,  Reckoned on  the
 basis  of  passenger  earnings  during
 1871-72,  the  loss  would  still  be  of
 the  order  of  about  Rs.  12  crores.”
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 12  करोड़  का  टिकट लैस  टेबिल  है।  यह  रेलवे
 कंवेंशन  कमेटी  की  1971  की  रिपोर्ट है।

 This  is  from  the  report  of  the
 Railway  Convention  Committee  1971; this  comes  under  the  heading  ‘booking and  reservation  facilities’,

 “In  a  number  of  memoranda  sub-
 mitted  to  the  Committee  by  eminent
 non-Officiais  and  organisations  of
 long  public  standing,  mention  had
 been  made  of  the  hardships  faced
 by  Third  Class  Passengers  due  to
 inadequacy  of  booking  and  reserva-
 tion  facilities  which  gives  rise  to
 malpraetices  by  unscrupulous  ele»
 ments  amongst  the  railway  staif.
 Non-receipt  of  reservation  advices
 in  time  by  long  distance  passengers
 requiring  train  connections  en  route
 is  also  a  general  complaint....The
 Ministry  have  informed  them  (the
 Committee)  that  the  question  of
 providing  adequate  facilities  for
 booking  and  reservation,  particular-
 ly  for  third  class  passengers,  has
 been  engaging  the  constant  atten-
 tion  of  the  Railway  Administra-
 tion.”

 आप  कानून  जो  लाना  चाहने  है  उस  के
 पहले  की  भैकग्राउन्ड  में  बताना  चाहता  हे
 कि  आप  के  ऐक्गन्य  क्या  है।  करोडो  रया
 कम्स्सेशन  का  देते  है,  लाखो  रुपया  अ  जिलों

 को  देत है,  चोरी  होती  है,  टिकट  विल
 है  कौर  आग  के  बुमगनाए  को  कोई  सजा  नहीं  है
 सिवाय  चाजेशीट  और  वार्मिंग  के।  मै  जानना
 चाहता  हु  कि  आप  ने  कितने  अधिकारियों को
 रंगे  हाथ  पकड़ा  और  उन  को  जेन  सजा ?

 शी  एम रामगोपाल शेट्टी  (निजामाबाद)  :
 अफसर  चोरी  नही  करते  ।

 श्व  मूस  चन्द  शाखा  :  आप  तो  रेलवे
 की  दलाली  बरते  हैं  कब  से  शुरू  किया  है
 यह  काम  ?

 “One  aspect  of  the  matter  to
 which  the  Committee  would  like  to
 draw  attention  of  the  Ministry  is

 (Amdt.)  Bill
 that  the  reservation  charts  for
 Third  Class  Passengers  are  mostly
 written  in  hand  and  are  not,  there-
 fore,  quite  legible.  This  leads  to
 avoidable  confusion  at  the  last
 moment  which  is  sometimes  taken
 advantage  of  by  unscrupulous  ele-
 ments  amongst  the  staff  to  harass
 the  passengers  and  indulge  in  mal-
 practices.”

 यह  इस  मे  लिखा  है  कि  स्टाफ  खुन  कर
 काम  करता  है,  कोई  डर  नही  है।  आप  कानून
 तो  बहूत  सख्त  लाये,  लेकिन  इस  को  इम्प्लीमेंट

 कौन  करेगा
 i

 मुझे  यह  डर  है  कि  आप  का
 कानन  किताबों  मे  जरूर  होगा  लेकिन  उस  पर
 अमल  नहीं  हों  सकेगा  a  आप  यह  बताये

 कि  कितने  लोगों  का  आप  ने  चालान  किया
 जिन्होंने चेन  पुल  की  1972  मे  और  कितनों

 को  सजा  मिली  ?  हों की  नादाद  में  चैन

 पुल  हुई  लेकिन  सजा  किमी  को  नही  ।  तो

 कानून  पास  करने  से  ही  काम  नही  बनेगा  |

 रिजर्वेशन की  ही  आत  लीजिये  ।  हम
 लोगों  से,  एम०  पीज०  मे  रिजर्वेशन का  एक
 रु  क्यों  लिया जाता  है,  यह  मेरी समम  में
 नहीं  आना  1  बुकिंग आफिस  में  एक  पया

 लेते  ह ।  मान  वीर  दरवाज़ा  सिह  घर  से  फोन
 कर  देत ेहै  े  उनका  रिजर्वेशन बिना  एक
 रु०  दिये  दो  जाता  ह  लेकिन  बुकिंग  आफिम

 मे  जा  कर  रिजर्वेशन  कराये तो  एक  ०
 सेते है  n

 SHRI  DARBARA  SINGH  (Hoshiar-
 pur):  He  has  named  me;  It  is  alto-
 gether  wrong,  what  he  has  said.

 aft  मूल  बन्द  डाग.  रेलवे  उप-मंत्री
 क  गें  किआप  को  सुविधा  री  जाती  ।  इसलिये
 एक  रुपया  लिया  जाता  है  ।  तो  मैं  जानना
 चाहता  हूं  कि  फिर  फोन  पर  रिजर्वेशन  कराने
 पर  एक  पया  क्यों  नहीं  लिया  जाता  है।

 ला  बनने  के  बाद  आपने  डेलिगेशन  किया

 है।  उस  के  रूल्स  कहा  अने  है।  सेक्शन  47

 में  आप  संशोधन  लागे  हैं  जिस  के  अ  (मार  आप
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 (Amdt)  Bil

 भी  मूल  चाव  डागा]  funn
 on

 receipt
 of  an  applica-

 m  under  sub-  2A  of  न
 हमारे  सिविल  कोर्स  के  राइट  को  छीनना  tion  880  and  after  making  such  en.
 wet  है,  भर  रेट्रोस्पेक्टिय_इफेक्ट  स  लेना  quiry  as  it  may  deem  fit,  the  rail-

 way  administration  is  satisfied  that
 circurmistances  exist  which  require
 relief  to  be  afforded....”

 Why  do  you  want  to  make  an  en-
 quiry?  What  would  be  the  proce-
 dure?

 आप  इंद्रिय  कम्पेन्सेशन देना  चाहते
 हैं  घटना  होने  पर  1  तो  आप  इनक्वायरी

 करना  चाहते  है  +

 And  you  <uy  here  ‘making  such
 enquiries’,  What  is  ‘such  enquiry’?  Is
 it  such  enquiry  as  suits  the  claims
 officer?  Either  you  say  ‘enquiry  85
 may  be  prescribed  according  to  the
 rules’;  or  you  say  that  an  =  enquiry

 चाहते  हैं  a  मे  जनना  चाहता  हूं  कि  कितना
 पया  आप  ने  लोगों  से  लिया  है?  जो  पैसा
 आपने  लिया है  उस  के  लिये हम  कोर्ट  आफ
 ल्  नद्दी  जाते।

 Whether  it  is  wrongly  taken  or
 rightly  taken,  once  taken  it  is  taken;
 you  cannot  go  to  any  court  of  law.

 यह  अब  रही  साहब  t

 “All  charges  levied  and  collected,
 or  purported  to  have  been  levied
 and  collected  under  the  principal
 Act  for  cancellation  of  tickets
 (whether  with  reservation  of  accom-
 modation  or  not)  at  any  time  before
 the  commencement  of  this  Act,  shall  will  he  make  an  enquiry.  If  at  all
 be  deemed  to  have  been  validly  manner.
 levied  and  collected  in  accordance
 with  law  and  accordingly  no  suit  इनक्वायरी  केनिंग

 कमिश्नर  इनक्वायरी
 or  other  proceeding  shall  be  majn-  करेगा।  क्याजांयगा।
 tained  in  any  court  for  the  refund
 of  any  such  charges”  The  claims  officer  will  make  an  cn-

 quiry  he  likes  without  any  guidelines,
 How  wil)  he  make  the  enquiry?  Why
 will  be  make  an  enquiry,  If  at  all
 he  makes  an  enquiry,  under  what
 rules  will  be  make  the  enquiry?

 Section  108  of  the  principal  Act  is
 mentionctd  here.

 Once  you  have  taken  our  money
 without  any  law,  without  any  rule.
 New  we  want  to  go  to  a  court  of
 law.  You  say:  no.  What  have  we
 done?  Why  should  it  be  retrospec-
 tive?  4 ०

 क्या  अप  हमारे  राइस  को  खनम  करना

 चहते  हैं?  कितना  रुपया  आप  ने  हेम  स  ले
 लिया  उन् लीग नी,  अनकस्टीट्यूगनली  ?

 “All  charges  levied  and  collected
 or  purported  to  have  been  levied
 and  collected  under  the  principal
 Act  for  cancellation  of  tickels....
 shall  be  deemed  to  have  been  valid-
 ly  levied  and  collected  and  no  suit
 or  other  procecdings  shall  be  main-
 tained  in  any  court  for  the  refund
 of  any  such  charges”.

 “(a)  in  the  «ise  of  conviction  for
 the  first  offe  xe,  with  fine  which
 shall  not  be  1०5  than  twenty-five
 rupees;  and

 (b)  in  the  case  of  conviction  for
 the  second  or  subsequent  offence,
 with  imprisonment  for  a  term  which
 shall  nat  be  less  than  one  month.”

 108  में  प्रा पने  तीन  महीने  तक  की

 मज़ा  रखी  है  :

 “3  months  simple  imprinsonment
 or  with  fine  up  to  Rs,  260",

 अब  आपने  250  पये  विलियम  कर

 दिया  है

 You  cannot  go  to  any  court  for
 recovery  of  that  amount.

 at  एक  तो  आप  यह  असेंसमेंट  लाये  हैं
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 For  the  second  offence,  he  shali  be
 sentenced to  1  month  and  no  fine,
 whether  it  ce  simple  or  mgorous.  He
 has  caused  economic  loss  to  the  rail-
 way.

 आप  तो  कानून  को  सख्त  बनाना  चाहते  थे
 रिकवरी  का  तो  आपने  कुछ  लिखा  ही  नही  ।

 Clause §  says:
 In  section  118  of  the  principal  Act,

 in  sub-section  (2)  for  the  words
 “with  fine  which  may  extend  to
 fifty  rupees”  the  words  “with  um-
 prisonment  for  a  term  which  may
 extend  to  three  months,  or  with  fine
 which  may  extend  to  one  hundred
 and  fifty  rupee,  or  with  both’
 shall  be  substituted”

 यहा  पर  यह  कहते  है  कि  पचास--साये  और

 पहने  रद्द  र्  ढ  केवल  मजा  एक  महीने की  ।

 What  is  the  1९1०  and  reasoning
 behind  it?  दक

 रेलवे  तो  बहुत  बड़ा  पब्लिक  अटर्स्टेकिग

 है,  क्माणित्न  अन्डर्टेकिंग  2  t  थाना

 हुआ  है  उसका  पैसा  नेता  ही  नहीं  चाहने

 हैं।

 “Provided  that  in  the  absence  of
 special  and  adequate  reasons  to  the
 contrary  10  be  mentioned  आ  the
 judgment  of  the  court  such  fine
 shall  not  be  less  than  fifty  rupees”

 पाम  पये  तो  कभ  से  कम  रख  दिया  गया

 है  लेकिन  इम्सिजनमेट का  होगी  ?  मे  सिफ

 एक  वात  कहना  चाहता  हू  1

 Clause  12  sceks  to  insert  a  new
 section  126A.

 I  have  moved  an  amendment  to  that
 also,  Section  126A(1)  says:

 “imprisonment  for  a  term  which
 may  extend  to  ten  years.”

 This  is  a  mischief  under  section  426,
 Indian  Penal  Code  Now  what  is

 (Amdt.)  Bill
 section  4257  The  defimtion  of  mus-
 chief  as:

 “Whoever,  with  intent  to  cause  or
 knowimg  that  he  1  likely  to  cause
 wrongly  loss  or  damage  to  the
 public  or  to  any  person,  cause  des-
 truction  of  any  property  or  any
 such  change  1  the  property  or  in
 the  situation  thereof....”.

 The  offences  of  section  436  you
 have  incorporated  here.  You  say
 here,

 “Whoever  commits  mischief  with
 fire  or  easplosive  substances..
 thereby  cause  destruction  of  any
 building  which  is  ordinarily  used  as
 a  place  of  worship  or  human  dwel-
 ling  or  as  8  place  shali  be  puni-
 shed  with  imprisonment  for  life  or
 with  imprisonment  of  either  des-
 eription  which  may  extend  to  ten
 years  and  also  be  lable  to  fine”.

 What  is  propert,  ’  You  have  defined
 it?

 “The  property  of  a  Railway  re-
 ferred  to  sub-Section  (1)  are  rail-
 way  station  buildings,  carriages,
 wagons,  locomotives  ‘a

 This  is  the  definition,  After  all,
 the  mischief  15  caused  by  g  particular
 person  and  the  Railway  incurs  a  loss
 of  so  much  amount,  Why  rot  make
 a  recovery?  So,  1  have  suggested  an
 amendment  saying:

 “for  imprisonment  for  a  term
 which  may  extend  to  ten  years”

 substitute  ufe  imprisonment  or
 imprisonment  for  term  which  may
 extend  to  ten  years  and  shall  also
 be  hable  to  a  fine  not  exceeding
 five  thousand  rupees;

 Provided  that  in  no  case,  the  puni-
 shment  shall  be  less  than  three  years
 of  imprisonment  and  a  fine  of  less
 than  one  thousand  rupees”  .

 आश्  मे  पग  द्  और  उन  में  रेलवे  प्रापर्टी
 को  निशाना  काया  गर,  उसको  नुक्सान
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 मकन

 पहुंचाया  गया  ।  मुझमें  जो  भी  होंती  है
 डिबिया

 है
 2

 कद  बम
 उस  में  रखने  श्रापों  को  ही  निशाना  बनाया

 ी
 भी  जँचा  जाता  है  जिले  गड़बड़ी

 पैदा

 जाता  है,  उसी  का  नुक्सान  किया  जाता  है  ।

 यह  राष्ट्र  की,  देश  की  सम्पत्ति  है,  खुद  की
 दौलत  है।  436  को  आपने  रखा  है।  सभी
 सैकशंब  के  अन्दर  कंसेशन  है  ।  इस  रास्ते
 आप  मेरी  एमेडमेट  को  भी  मानने  की  कपा
 करे  i  436  मे  जब  भापर्टी  को  नुक़सान
 हो  गया  तो  सजा  से  क्या  होगा।  रिकवरी

 क्यो  नही  -  कंद  के  बारे  मे  भी  आपने  यहा
 प्रावधान  दिया है  ।  सब  म  किया  और

 कहा  है  कि  मिनिमम  यह  होगी  ।  इस  में
 आप  चुप  क्यो  है  ।

 Those  who  do  such  mischief  will  be
 punished  and  they  will  get  punish-
 ment  not  less  then  three  years.

 मेरी  प्रार्थना  है  कि  थोड़ा  सा  आप  इस  पर

 भर  सोने।  जब  एमेडमेट  मूव  करने  का  बात
 आएगा  तब  मैं  इसको  मूव  करुगा  और  इस
 पर  बोलेगा भी  ।  आप  कानून बनाते  हैं,
 इस  पर  किसी  को  एतराज  नही  है  ।  लेकिन

 डाक  तरह  से  और  गम्भीर  सोध  विचार  के
 बाद  तो  आप  बनाए ।

 Be  लक्ष्मी  न.रायण  पांडेय  .  मस्री

 महोदय  ने  बताया  है  कि  सामान्य  से  संशोधन
 करने  के  लिए  इम  विधेयक  को  लाया  जा
 रहा  है  t  लेनी  वास्तव  मे  इन  संशोधन  के

 हारा  कई  प्रकार  की  सजाए  बढ़ाई  गई  हैं,
 जहां  बीस  रुपया  जुर्माना था  वहां  250

 रुपया  कर  दिया  गया  है  और  जहा  एक  महीने
 के  कारावाम की  सजा  थी  उसको  आजीवन
 कारावास तक  मे  बदला  जा  रहा  है  t  इस
 आते  इसको  साधारण  विधेयक  2
 जासकता है  i  इसीलिए मैंने  एक  संशोधन
 seni  किया  है  स  विधेयक  को
 जिस  है झार्ज, बन  कारावास  तक  की  संज्ञा

 की  वस्पवस्था  की  गई  है,  एक  अवर  समिति
 को  जिसके  सदस्यो  के  नाम  भी  देने
 किए  हैं,  सौप  दिया  झा  ¢

 हो  जाती  है  -  इम  कारण  संज्ञा  का
 प्रावधान  नितान्त  आवश्यक  है  और  उस  को
 बढ़ाने  का  औचित्य  भी  हो  सबिता  है,  लेकिन
 यह  देखना  आवश्यक  है  कि  सजा  किस  हद
 तक हो  ।  पिछले सर  महीनो  मे  176

 रेल  दुंटनाये  हुई  है  और  रेल  मन्ना लय  का
 कहना  है  कि  उन  मे  से  अधिकाश  रेल  कर्म

 चोरियों  की  असावधानी  के  कारण  हुई  हैं  1

 MR.  CHAIRMAN:  This is  to  in-
 fu.m  the  House  that,  at  5.00  p.m,  we
 stall  take  up  the  discussion  on  the
 current  strike  situation  in  the  Rail-
 ways.

 डा०  सिवानारायण पांडेय  इम  विथ फ
 मे  व्यवस्था  की  गई  है  कि  अगर  कोई  यात्री
 पिछले  दरवाजें  से  गाडी  मे  घुसेगा,  या  गात-
 मान  गाडी  मे  घुसना  चाहेगा, भले  ही  उस
 के  पास  टिकट  हो,  तो  उस  के  लिए  बड
 प्रावधान  किया  गया  है  ।  इम  मे  बह  नही  यहा
 गया  है  कि  यदि  किस  यात्री  फे  पास  टिकट
 है  और  वह  सामान्य  रू।  से  'लेटफार्म  से
 रवाना  हुई  सामान्य  गि  से  गतिमान  गाडी

 मे  अवेश  करता  है,  नो  उमस  पर  दब  नहीं
 होगा-उस को  भी  सहित  किया  जायेगा
 सरकार  ने  यात्रियो  के  लिए  अधिकतम

 दर  का--यहा  तक  कि  आजीवन  कारावास
 की  सज़ा  का--प्रावधान किया  है,  लेकिन
 यात्रियो  की  सुरक्षा,  सुख-मुविना और  उनकी
 कठिमाधइ्यो को  दूर  करने  की  दृष्टि  से  जो
 प्रावधान  किये  जाने  चाहिए  थे,  वे  नहीं  किये
 गये हैं।  इस  लिए  मैं  ने  जो  संशोधन  दिया  है,
 यह  अत्यावश्यक हो  जाता  है  ।  सरकार

 द्वारा  दूधनाथ  के  कारण  भी  विचित्र

 दिये  जाते  हैं।  30  बुलाई के  समाप्त
 टाइम्स  मे  अकाशित  एक  समाचार  मे  बताया
 गया  द्  कि  “आरम्भिक जांच  के  अनुसार
 पश्चिम  रेलवे  के  मल्हारगढ़  कौर  हरकियालाल

 स्टेशनों  के  और  इस  वर्ष  «  जून  को  हई
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 रेल  दुर्घटना प्रचारक  और  तेज़  हूफान के के
 कारण  हुई  थी  i”  लबे  बोर्ड  की  तरफ  से
 दिये  गये  वक्तव्य  मे  बताया  गया  कि  गाडी
 थोड़ी  चली  थी  कि  तेज  हवा  से  डिब्बे  उलट
 गये  और  दो  यात्रियो  की  मृत्यु  हो  गई।  अब

 हवा  से  रेल-गाड़िया उलटने  लगी  है।
 अभी  तक  इस  बात  का  खंडन  नहीं  किया
 गया है  ।  दूसरी  दुर्घटनाओ के  बारे  मे  भी
 सरकार  को  जो  चिन्ता  या  दुख  होना  चाहिये,

 बह  नही  if  q

 मैं  कह  रहा  था  कि  रेलों  मे  यात्रियो
 की  सुख-सुविधा का  कोई  प्रबन्ध  नही  क्या
 जाता है  ।  मै  उन  वालो  को  नही  दोहराना
 चाहता हू,  जो  कई  बार  यहा  कही  गई  है,
 कि  किसी  डिब्बे  मे  विजयी  नही  हैऔर  किसी
 डिब्बे  मे  पानी  की  व्यवस्था  नहीं  है  ।

 अब  मैं  प्रस्तुत  विधेयक  की  कुछ  धाराओं
 पर  विशेष  रूप  मे  कहना  चाहता  हू।  इस

 विधेयक मे  यह  आसमान  किया गया  है  कि
 अगर  कोई  यात्री अपने  आरक्षण को  |
 करता  है,  तो  उस  से  कैन्मेनेशन  आजिज  वसूल
 किये  जायेगे।  अगर  रेलवे की  ओर  से

 गलती  से  या  किसी  बूटी  से  पैसा  वसूल  कर
 लिया  गया  हो,  जिस  की  राशि  लाखो  रुपयों
 तक  हो  सकती है,  तो  सम्बद्ध  व्यक्ति  किसी
 कोर्ट  मे  जा  कर  उस  को  क्लेम  न  कर  सके,
 इस  के  लिए  सम्बन्धित  प्रावधान  को  भून-
 कालिक  प्रभाव-रेट्रोस्पेक्टिव  इफेक्ट

 दे  दिया  गया  है  ।  रेलवे  नियमो के  अनुसार
 ं  सा  वसूल  नद्दी  कर  सकती  है,  अगर  उस
 ने  बह्  वसूल  कर  लिया  हो,  तो  अब  सरकार
 उस  प्रावधान  को  भूतकाल  प्रभाव  दे  कर
 उस  को  तकंसगत या  चविधिसगत  बनाना

 चाहती  है  -  जिनआधारोकोले कर  सरकार
 आगे  के  लिए  व्यवस्था  करने  जा  रही  है,  उन्हे
 ठेक  कहा  जा  सकता  है,  लेकिन  जो  पैसा
 गलत  ढंग  से  वसूल  कर  लिया  गया  है,  इस
 व्यवस्था  को  भूवकालिक  प्रभाव  दे  कर  वह
 उस  पैसे  को  रिकवर  करने  के  अधिकार  को

 छीनना  चाहती  है  t

 जहां  तक  दुर्घटनाओं का  सम्बन्ध  है,

 (Amdt)  un  3०6
 मैंने  मत्ती  महोदय  का  एक  वक्तव्य  पढ़ा  है,
 जिसमे  कुदा  गया  है  कि  पाच  पैसे
 लेना

 चाहते  हैं,  ताकि  रेल  दुर्घटना  मे  मृत
 व्यक्ति  के  परिवार को  पचास  हजर  रुपये
 मुआवजा दिया  जा  सके  ।  बहे  एक  बीमा
 योजन,  लागू  करना  चाहते  है,  ताकि  यदि  कोई
 रल  दुर्घटना मे  मारा  जाए,  तो  उसको
 अधिकम  मुहावरा  दिया  जा  सके।  यह
 क्य  होगा?  कसे  होगा”  विवरण
 मंत्नी  जे,  बतायें  किन्तु  आप  समाज-
 वादी  समाज  क  आत  करने  वाली इस  सर-
 कार  को  यह  व्यवस्था  है  कि  यदि  किसी  व्यक्ति

 की  हाई  जहाज  की  बांटना  मे  मृप्यु हो हो
 जानी  है,  नो  एव  लाख  हसा  मृभायजा  दिया
 जाता  है,  विन  यदि  कोई  व्यक्ति  रेस  पुषंटना
 मे  मारा  जाता  है,  नो  केवल  पाय  सौ  पये
 मुआवजा  दिया  जाता  है।  इस  समाजवादी
 सरकार  की  दृष्टि  मे  जीवन  के  दो  शल्य  है
 आवाज़ मे  यात्रा  करने  वाले  के  जीवन

 वा  भू  1 एक  लाख  रुपया  और  रेल  मे  चलने
 बाने  के  जीवन  रा  मूल्य  पाच  सौ  रुपया 1  मैं

 समझता  हू  कि  आकाश-मार्ग पर  चलने  वाले
 काफी  सम्पन्न  और  धनी  वर्म  के  सोग  होते
 है  ओर  रेल  गाडी  पर  चलने  वाले  सामान्य
 लोग  होते  हैं।  इसलिये  द्  सरकार  के  लिये
 सामान्य  व्यक्ति  के  जीवन  का  कोई  मूल्य
 नही  हैऔर  रेलवे  ने  उसके  जीवन  की  कीमत
 केयल  पाच  सौ  रुपय.  भारी  है  ।

 इस  विधेयक  मे  वह  व्यवस्था  की  की  गई
 है  कि  रेल  दुर्घटना  के  शिकार  व्यमितयो  को
 अन्तरिम  राहत  विस  प्रकार  और  कब  दी
 जायेगी।  इस  विधेयक  मे  बिना  किसी

 विशेष  कारण  के  प्रचार  साधनों  को  उपयोग
 करने  पर  दण्ड  का  प्रावधान  किया  गया  है  t

 इसमे  यह  स्पष्ट  नही  किया  गया  है  कि  मगर
 किसी  को  जान  खतरे  मे  हो,  या  अगर  किशी
 को  छुरा  दिखाया  जा  रहा  हो,  तो  क्या  गह  सवार

 साधन  का  उपयोग  कर  सकेगा  या  नदी  1

 पिछले  दिनों  की  आत  है  कि  एक  सज्जन  अपने

 परिवार  के  साथ  रेल  गाड़ी  मे  बैठ  हुये  थे
 ।फ  पाच  सात  सशस्त्र  बकती  ने  रिवाल्वर
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 दिखा  कर  सारे  परिवार  की  सम्पत्ति  लेली  t

 शायद  रेलवे  प्रशासन  कहेगा  कि  उस  स्थिति
 में  भी  जजीर  खीचने  की  आवश्यकता  नहीं
 थी  a  हम  भये  दिन  महिलाभो के  साथ
 अभद्र  व्यवहार  की  भी  शिकायते  सुने  हैं  ।

 उस  समय  क्या  जजीर  का  उपयोग  नही  होगा
 ?

 अगर  कोई  व्यक्ति  रेल  के  डिब्बे  की  छत
 पर  या  हुटबोर्ड  पर  चढ़  कर  यात्रा  करे,  तो
 उसके  लिये  सजा  का  आसमान  किया  गया  है।

 लेकिन  क्या  मन्नी  महोदय  ने  कभी  उन  कारणो
 की  जांच  की  है,  जिनके  कारण  हँसी  परि-
 स्थिति पैदा  होती  है

 ?
 मैं  निवेदन  करना

 चाहता  हू  कि  यात्रियो  को  मजबूर  हो  कर

 जम्बो  की  छन  पर  या  फुट बोर्ड  पर  यात्रा
 करनी  पडती  है।  इसका  कारण  यह  है  कि
 यह  जानकारी  होरी  हुये  भी  कि  अमुक  अमूक
 सेक्शन्स  पर  गाडियां चलनी  चाहिये  शुल्क
 चलनी  चाहिये  या  अमृत  द्रमुक  गाडियों  के
 साथ  अतिरिक्त  डिब्बे  लगाये  जाने  चाहिये,
 रखने  प्रशासन  इसकी  व्यवस्था  नहीं  करता  है।
 हमारे  देश  मे  दूसरी  भवाश्थो  की  तलना में
 रेले  यात्रा  का  अधिक  सस्ता  साधन  है।

 कोई  यात्री अपने  जीवन को  खतरे  मे  नहीं
 डालना  चाहता  है,  लेकिन  बई  बार  मजबूर

 होकर  उनको  इस  प्रकार  की  यात्रा  करनी
 पडती  है।  जहा  सरकार  डिग्बी  की  छन  पर
 या  कुटबो्ड  पर  यात्रा  करने  के  लिये  दण्ड  का
 प्रावधान  करने  जा  रही  है,  वहा  उसको  इम

 तरफ  भी  ध्यान  देना  चाहिये  कि  जहा  आवश्य-
 कता  है,  वहा  धर्तिर्क्त  मीडिया  चलाई  जाये,
 या  अतिरिक्त  डिब्बे  लगाये  जाये  ओर  जिन
 स्थानो  पर  खेलो  आदि  का  आयोजन  हाता  है,
 वहा  जाने  वाले  यात्रियों  के  लिये  उचित
 व्यवस्था की  जाये  t

 यह  आत  भी  सरब  विदित  है  कि  रेलवे

 शासन  अपने  कर्मचारियों की  आवश्यकता

 का  औ  ध्यान  नहीं  रखता  हैं।  लोको  रनिंग
 स्टाफ  की  हड़ताल  के  कारण  500  गादिया
 रद  की  गई  हैं,  जिससे  लाखों  यात्रियो  को
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 परेशानी  हुई  है  ।  सरकार  लोको  कंचा  रियों
 की  कठिनाइयों को  हल  करे।  गाडियां  न
 चलने  के  कारण  अजमेर  मे  लाख,  केस  लाख
 यात्नी  रुके  पड  है  t  ऐसे  दसरे  स्थानो  पर
 भी  यही  स्मिति है।  वहा के  लिये  अतिरिक्त

 गाड़िया  नहीं  चलायी  जाती  हैं  ।  रेलवे
 की  तरफ  से  कहा  जाता  है  कि  हमारे  पास
 डिब्बे नही  है,  स्टाफ  नही  है।  मैं  समझता
 हवि जब सरकार इस  विधेयक्मे  सजाओ  का
 प्रावधान  कर  रही  है,  तो  इसके  साथ  यह  भी
 उचित  है  और  आवश्यक  है  कि  वह  यात्रियो
 की  सुधीर  की  तरफ  भी  ध्यान  द े1
 लेकिन  स्थिति  ह  है  fe  उसने  यात्रियो
 की  सुविधाओं  कफी  आर  कोई  ध्यान

 नहीं  दिया  है।
 जहा  त  तोड-फोड  और  विस्फोटक

 पदार्थों  का  सम्बन्ध  है,  जिससे  करोडो  ह्यया
 की  हानि  होती  है,  उसके  लिये  सजा  बा  जो
 प्रावधान  विया  गया  है,  वह  उचित  है  और
 हम  उनका  र  ग्न  करते  हैं।  लेकिन  सरन

 कार  को  एक  बरपा  काम  नही  वरना  चाहिये।
 सरकार को  रा  कटारिया की  आवश्य-

 कताओ  का  भी  ध्यान  रखना  चाहिये  ।  बहुत
 पहले  जब  स्टेशन  मास्टरों  ने  हडताल  की  थी,
 तो  सरकार  ने  यह  आश्वासन  दिया  था
 कि  वह  उनके  अति  किसी  प्रकार के  बदले की
 भावना  नहीं  रखेंगी  ।  मैं  स्टन  रेलवे  के
 रतलाम  डिवीजन  मे  गया  था  ।  वहा  कई

 स्टेशन  मास्टर्स को  नोटिस  दिये  गये  है
 कि  उनको  अलग  क्यो  न  कर  दिया  जाये
 उनकी  सर्विसिज  डिस्कांटीन्यू क्यो  न  कर  दी

 जायें  a  उनकी  छुट्टियां  रद  क्यो
 न  फी

 जायें  *

 उन्हे  कहा  गया  है  कि  वे  किसी  प्राइवेट
 मेडिकल  प्रैक्टीशनर का  सर्टिफिकेट  ओव्यूल

 नहीं  कर  बकते,  बह  मान्य  नही  होगा  t

 रेलवे  का  काम  रेस  कर्मचारियो के  सहयोग

 से  हो  सुचारु  स्प  से  चल  सकता  है।  अगर
 रेलवे  प्रशासन  उन  पर  इस  प्रकार  के  बंधन
 लायेगा,  तो  इनमे  जो  कठिनाइयां  पैदा  होंगी,
 उनके  लिये  बह  स्वयं  उत्तरदायी  होगा  ।
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 मैं  थाहना  हूं  कि  रेल  मन्नो  स्टेशन  मास्टर्स
 को  दिये  गये  अपने  आश्वासन  की  मूर्ति  करे  t

 स्टेशन  मास्टर्स  सहयोग  की  बात  करते  है

 वे  सरकार  को  कठिनाई  मे  डालना  नही  चाहते
 उनकी  भानी  तरफ  मे  कोई  ऐसी  बात  नहीं
 है  ।  इन  मारी  परिस्थितियों  मे  स्टेशन

 मार्स्ट्स  की  कठिनाइया  हो  अपनी  है,  गार्ड्स
 की  कठिनाइयां हो  गिनती  है,  रेलवे  रंग
 कर्मचारियो  की  कठिनाइयां  हो  सकती  है,
 उनकी  स्थिति  को  भी,  ध्यान  में  रखना
 आवश्यक है।  जनता  की  कठिनाइयां  भी  आप

 ध्यान  मे  रखे  उन्हे  दर  3  |

 यह  बात  सही  है  पि  ऋत्  भी  कुछ
 बठिनाइया  हो  रानी  है  ।  ा  a  कमीशन
 ने  आप  की  योजना  को  म  करने  की  बात  कही

 है,  लेकिन  उस  के  नाद  भी  जत  सारी  ऐसी
 लाइने  है  शिन  हो श्राप  प्  पर  सकते  है  tT

 बिशेष  रूप  गे  मैने  पिछली पका  जब  रेले
 विभाग  पर  चर्चा हुई  थी  अमर-खण्डवा

 सेक्शन  के  बारें  मे  उन्मुख  मिग्रा  था  ।  उस
 राइन  पर  तीन-चार  सीमेट  फैक्टरी  है
 लेविन  बेल  दो  ही  गीता  क्लास है  नागों
 को  टिब्बा  में  ऊर  और  फ-वोट  पर  छेड़कर
 जाना  पटना  ह  मत  उस  खण्ड  पर  ग्  और
 रेलगाडी  ब  |  जिस  के  निए  अप  दण्ड  की
 व्यवस्था  बरते  जा  गहे  हे।  कब  हमारे  पाग
 अतिरिक्त  रावन  नहीं  हे,  कोच  नदी  है,  इन

 सारी परिस्थिति मे  मै  समझता  हे  फिर
 प्रचार  को  पड  व्यवस्था करना  उचित  नटी
 है।

 इम  मे  कहा  गया  है

 122.  (1)  यदि  कोर्ड  अधीन  विधि
 विऋद्ध रेल  मे  प्रवेश  करेगा  तो

 77  जुरमाने  से

 जो  बीम  रुपये  तक  का  हो  सकेगा  1डी  किया
 जायेगा ।

 (2)  यि  ऐसे  प्रवेश  करने  वारा  कोर्ड
 व्यतीत  किसी  रेल  सेवक  दारा  यो  गैल  प्रशासन
 की  ओर  से  किसी  अन्य  व्यक्ति  द्वारा  ऐसे  करमे
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 की  प्रार्थना  किये  जाने  पर  रैन  में  से  उतरने
 से इंकार  करेगा  तो  वह  जुर्माने से  जो  पचास
 रूपये तक का हो सकेगा, का  हो  सकेगा,  दृष्टिगत फिया  जायेगा

 और  ऐसे  सेवक  या  अन्य  ब्यबि्ति  ढारा  रेल  मे
 डाया  जा  सकेगा  ।  मैं  चाहता  ह  कि  इन  सम-
 याओं  की  जड  को  समझे  और  रेन  गाड़िया
 जटा  चलाने  की  माग  हो,  चलायें  1  किसी  विशेज
 बात  पर  आगे  अल  कर  आप  ने  इस  मे  ऐसा
 आसमान  किया  है  कि  दोषी  व्यक्तियों को  मृत्यु
 रा  आजीवन  कारावास  का  भी  दण्ड  दिया  जा
 सकता है  i  इस  प्रकार  का  प्रावधान  कोई
 धारण  प्रावधान  नहीं  है।  इस  लिए

 कंग  कहना  है  कि  इस  विधेयक  को  अवर  समिति
 को  भेजा  जाय  ,  तभी  यह  युक्तियुक्त  होगा,

 तभी  गेन  प्रशासन  मे  जो  भारी  खामिया पैदा
 होग है  वेदर हो  सकेगी

 जरा  आपने  यादराम  का  लेकर  कुछ  नये
 सावधान  किये  रै  और  दण्ड  व्यवस्था की  है--
 आरक्षण की  जो  कठिनाइयां  हैं,  उन  पर  भी

 विचार फारता चाहिए । झरना  चाहिए।  10-15 दिन  पहले

 जाकर  भा  आरक्षण  नही  डे  पाना  है।  इस
 दिए  नरी  डेगाना  हैस्स्थान  को  कमो
 हैलो”  कहीं है1  दन  सारो  किताब  के
 हो  हू”  उस  प्रकार  का  प्रावधान  कहा  नक
 साथ दो  सपना है  1

 अन्न  मे  इन  मारो  परिस्थितियों  को
 न  में  रखते  हमे  पन  यहीं  दोहराव हु कि गाह  कि
 आतप डस  जिले  को  जर  समिति को  भेली  क्यों
 किया  विश्क  साधारण  नही डे।  1  इमामे

 सामाजिक  नागरिक  स्वतन्त्रता  फो गारन्टी

 ब्  बो  पवन  सम्मिलित  है।  सरकार  मैरे  सुभाव
 पर  भोगता  से  विचार  करे गत  स+न से  भो
 प्रार्थना  है  कि  वह  इसे  स्वीकार  करे  t

 MR.  CHAIRMAN:  आंत  Dinesh
 Chandra  Goswami.

 SHRI  9.  N.  TIWARI  (Gopalganj):
 I  sent  my  name  on  the  very  lirst  day
 I  do  not  know  why  this  discrimina-
 tion.
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 SHRI  N.  ह.  SANGHI  (Jaiore):  उ

 अ  Sent
 my

 name  on  the  very  frst ay.

 SHRI  0.  अ.  TIWARI:  Why  should

 pa
 later  when  I  sent  my  name

 MR.  CHAIRMAN:  1  do  not  know

 श्यो  to  एन  तिबारी  आपके  आश्रित

 का  यह  रोपा  अच्छा  नही  है।  अब  मैने  नाप
 पहले  भेजा  है,  तो  पहने  बुनवा  चाहिए  ।

 Kither  you  should  go  according  tu
 the  member  catching  your  eyes  or  you should  go  according  to  the  time  the
 members  sent  in  their  slips.

 आप  किसी  को  अ्रिफास  दिलीप--यही
 आप  का  राइट  है।

 SHRI  N.  K.  SANGHI:  ऋ  put  the
 records  straight  ह  also  sent  my  name
 Jast  Thursday,

 श्री  डो०  एन  तिवारी  पार्टी  ने  कोर

 नाम  नही  दिया  है,  मैने  पहने  दिन  सनीय  भेजो

 है यातो  स्लिप  से  बुलाइये  या  जा  जाई  कैन कर
 उस  को  बुलाये

 समिति  भाव  मैं  शाप
 लिख  लेता ह

 SHRI  DINESH  CHANDRA  GOS-
 WAM]  (Gauhati):  I  take  my  stant
 to  support  this  Bill.  But,  at  the  same
 time,  I  feel  that  this  step  of  ad  huc
 amendments  to  the  Railway  Act  1s  not
 very  proper  because  the  Railway  Act
 is  8  very  importont  Act.  We  see  a
 tendency  on  the  part  of  the  Railway
 administration  to  bring  in  ad  hoe
 amendments  without  bringing  forward
 a  comprehensive  amending  Bill  ta
 the  whole  Railway  Ac’,  I  want  to
 bring  home  to  the  Railway  Minister
 and  the  Railway  administration  that
 even  with  the  séctions  now  being
 sought  to  be  amended,  there  are  till
 many  flaws.

 Section  47  is  the  first  section  which
 you  want  to  amend.  This  is  neces-
 sary  because  such  rule-making  power
 was  not  given  to  the  administration

 नाम
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 to  frame  rules,  for  levying  charges
 for  cancellation  of  tickets.  You  have
 sought  for  amendment  ef  Section  47
 and  you  have  asked  for  these  rules,
 But,  if  you  look  to  any  of  the  Central
 Acts,  what  do  you  find?  You  will
 find  that  normally,  general  rule-mak-
 ing  power  is  given.  You  can  se>
 Section  82  of  the  original  Act.  It
 says:
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 “In  particular  and  without  preyu-
 dice  to  the  generality  of  the  fore-
 going  power  such  rules  may  provide
 for  म

 In  Section  47  the  general  power  15
 not  there,  1  do  not  know  why  the
 general  power  was  not  given  to  the
 Railways  The  general  power  wa,
 hot  given  to  the  Administration.
 Generally  speaking  in  all  Central
 Acts  such  original  powers  are  given
 and  uptil  now  J]  have  not  been  able
 to  find  any  adequate  reasons  why
 this  general  power  should  not  be  give  1
 to  the  Railway  Administration  ty
 frame  rules  in  such  matters  in  which
 rule’  may  become  necessary  While
 amending  Section  47,  why  do  you  not
 acquire  this  general  power  also  This
 is  my  first  point.  Will  you  come
 before  Parliament  every  time  You
 want  to  frame  rules  by  introducin:
 and  amendment?  So,  what  I  feel  is
 that  this  bill  has  been  brought  with-
 out  proper  application  of  mind  and
 as  such  I  feel  that  a  proper  and  com-
 prehensive  amendment  of  the  Railwav
 Act  should  be  introduced.  (Interrun-
 tions)  Such  general  power  is  not
 there  in  Section  4%  That  is  why  ह
 plead  that  thic  power  ought  to  be
 brought  in.  Section  47  reads:

 “The  Central  Government  or  in
 the  case  of  a  Railway  administered
 hy  a  Railway  Company  the  Railway
 Company  shall  make  general  rules
 consistent,  with  this  Act.”

 Such  general  power  has  not  been
 brought  in  and  this  should  he  pro-
 vided  for.  This  ts  my  first  submis-

 sion,  फे
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 Secondly,  with  regard  to  the  retros-
 pective  power,  I  do  not  want  ta  go
 into  a  controversy  whether  it  13  de-
 sirable  or  not,  but  I  have  got  my
 own  doubts  when  it  is  challenged  .n
 a  court  of  law  what  would  be  the
 outcome  of  it.

 I  welcome  the  idea  of  framing  rules
 for  levying  charges  for  the  cancella-
 tion  of  tickets.  We  know  that  1  1s  a
 common  thing  which  1s  being  notic-
 ed  that  some  unscrupulous  persons
 corner  titckets  and  genuine  passenge! s
 are  suffering.  But  we  should  reme:n-
 ber  that  the  administration  cant  get
 over  this  piublem  of  overcrowding  by
 simply  framing  this  rule  for  which
 you  have  acquired  the  power  or  levy-
 ing  charge.  for  cancellationsg  We
 should  go  deeper  into  this  matter.  In
 some  cases  the  Administration  hay  not
 at  all  fixed  the  prioities  आ  such
 matters  There  is  a  very  large  de-
 mand  from  al!  sections,  from  this
 House  and  elsewhere,  for  Rajdhani
 and  super-fast  trains  I  feel  that  the
 demand  of  the  country  should  not  9
 for  Rajdhani  or  super-fast  train,
 because  thev  affect  the  slow-movin'
 good;  trains  and  ordinary  passenger
 and  mail  trains  The  Administration
 should  remember  that  for  one  Raj-
 dham  express  thcy  have  to  sacrifice  a
 number  of  slow-moving  trains  and
 goods  trains  The  moment  you  tun
 a  super-fast  train,  without  having
 large  number  of  stoppages,  you  are
 making  a  number  of  goods  trains  to
 wait  at  fie  wavside  stations  vou
 do  not  run  such  fast  trains  you  would
 be  able  to  run  number  of  passenger
 trains  or  number  of  mail  trains
 What  should  be  the  given  priority”
 Should  the  priority  be  for  those  per-
 sons  who  get  the  utmost  benefit,
 derving  the  comforf  to  large  sections
 +  tho  people?  This  should  not  be  thr

 .  We  should  try  to  see  that
 Jargest  number  of  passengers  are
 given  the  facilities  of  movement;  we
 should  see  that  largest  quantum  of
 goods  are  carried  by  the  Railways.

 Let  us  take  the  ease  of  and  the
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 priority:  Today  we  run  air  cundi-
 tioned  coaches.  But  why  should  we
 run  such  a  coach  catering  for  the
 needs  of  50-40  passengers  when  in  the
 same  compartment  we  can  accommo-
 date  many  more  passengers.  After  all
 those  persons  who  can  afford  to  go
 an  air-conditioned  coach  can  also
 afford  to  trave]  by  air  when  there
 15  so  much  of  overcrowding  in  the
 railway  compartments,  Will  you  pro-
 vide  this  concession  to  those  25  per-~
 sons  who  travel  in  this  coach  or  you
 will  provide  amenities  to  100  passen-
 gers  who  travel  by  19  third-class
 compartments?  What  is  the  priority
 of  the  Railways  in  thig  regard?  Will
 you  provide  this  priority  to  100
 pas-engers  who  are  capable  of  travell-
 ing  jn  third-class  or  only  to  those  25
 passengers  who  travel  by  air-condi-
 tioned  coach?  1  feel  that  if  you
 muke  the  calculations,  the  cost  of
 travel  by  a  first-class  coach  is  much
 mere  than  the  third-class  travel  I
 welcome  of  course  the  amendment
 made  to  this  Act  but  if  the  Admunis-
 tration  feels  that  the  problem  can  be
 tackled  only  by  amending  the  Act
 —well  I  disagree  1  fecl  that  the
 tame  ha,  now  come  fo  fixing  up  the
 priority,

 Now,  let  us  come  to  the  other  sec-
 tions  You  have  made  a  very  im-
 portant  change  in  Section  82H  of  the
 main  Act  9४  which  the  Admunistra-
 tion  has  acqired  the  power  to  gran
 interim  rehef  With  great  respect
 feel—this  is  my  personal  view  that
 it  would  have  been  better  if  the  Ad-
 ministration  has  not  acquited  this
 power  because  this  may  create  a  diffi-
 eu'ty  To-dav  we  have  got  the  Ra:l-
 wy  Claims  Tribunals  who  have  g:ven
 the  powers  to  the  Claims  Commis-
 sioners  to  grant  interim  relief  That
 relief  hag  to  be  given  forthwith
 Please  look  at  Section  82E(1)  of  the
 Indian  Railways  Act,  1890  It  zays:—

 “Where,  in  the  opinion  of  the
 Claims  Commissioner,  circumstances
 exist  which  require  relief  to  be
 afforded  to  an  applicant  for  com-
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 pensation  immediately,  he  may,  pen-

 ding
 Laepoenl

 of  the  actual
 amount  of  compensation  payable,
 direct  the  railway  administration
 to  deposit  with  him  forinwith  such
 sum  as  he  considers  reasonable  for
 affording  such  relief.”

 The  word  ‘forthwith’  in  the  legai
 jargon  means  ‘immediately’  Why
 should  the  Railway  Admunistration
 secure  an  additional  power?  What
 enquiry  will  be  made  in  this  regard?
 Surpose  a  person  claims  a  certain
 amount  as  interim  relief,  And  he  gets
 away  with  that.  Afterwards,  when  it
 is  found  that  he  was  not  entitled  tu
 it,  will  the  Administration  take  ac-
 tion  to  see  that  it  gets  back  from  him
 the  amount  paid  to  him  unauthoris-
 risedly?  उ  feel  that,  if  this  power  i:
 exercised,  it  will  create  a  lot  of  com-
 plication.  Can  you  show  me  an
 instance  where  the  Claims  Commis-
 sioner  did  pay  the  amount  forthwith
 or  in  proper  time  on  the  company.
 there  are  many  cases  which  were  not
 settled  in  time  by  the  Administration
 itself.  You  took  a  certain  time  in
 filing  your  own  case  or  your  own
 statement.  Again.  in  this  amendin<
 section  it  has  not  been  rightly  pointed
 out  as  to  what  will  be  the  nature  or
 scope  of  inquiry.  If  you  look  to  the
 power  of  the  Claims  Commissioner.
 under  Section  82(E)  (1),  he  can  grant
 the  interim  relief  subject  to  the  fulfil-
 ment  of  three  conditions.  The  three
 conditions  are:

 “(i)  no  grounds  exist  for  doubting
 the  correctness  of  the  facts  stated
 by  the  applicant:

 fii)  on  the  fact  so  stated,  if  pro-
 ved,  the  applicant  should  be  entitled
 to  compensation;  and

 (ii)  the  amount  of  compensation
 directed  to  be  paid  under  this
 section  त  ण्  Hkely  to  exceed  the
 actual  amount  of  compensation  that
 may  ultimately  become  payabie.”
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 Unfortunately,  you  have  not  made
 these  conditions  precedent  to  the
 exercise  of  the  power  under  Section
 82(H)  (म).  I  personally  feel  that  the
 Administration  should  not  have  been Biven  the  power  of  Section  82(H)  (H) which  is  sought  to  be  given  under
 Section  82(H).  The  power  should  be
 left  to  the  Claims  Commissioners  be-
 cause  there  will  not  be  a  provision
 by  which  the  powers  can  be  either
 curtailed  or  restrained.  If  the  .Ad-
 ministration  is  given  this  power,  my
 own  doubt  is  that  this  may  create  a
 lot  of  complications.  And  this  may
 be  one  source  of  corruption  because
 an  application  will  be  made  under
 that  section  and  interim  relief  wili
 be  granted.  ‘The  man  will  go  away
 and  afterwards  there  will  not  be  eny
 proof  as  to  whom  this  relief  was
 granted.

 336

 Section  82F(2)  reads  as  under:—~

 “Any  person  aggrieved  by  a  deci-
 sion  of  the  Claims  Commissioner
 refusing  to  grant  compensation,  or
 as  to  the  amount  of  compensation
 granted  to  him,  may  prefer  an
 appeal  to  the  High  Court  having
 jurisdiction  in  the  place  where  the
 accident  occurred.”

 According  to  my  own  knowledge  of
 law,  I  feel  that,  under  the  Indian
 Railway  Act,  he  has  got  the  right  to
 challenge  the  decision  of  the  Railway
 Claims  Commissioner  under  82(F)  (2).

 Even  where  the  law  did  not  permit
 the  grant  of  such  a  compensation,  if
 the  same  was  granted  in  a  very  arbi-
 trary  manner,  you  have  no  power.
 under  tha  Railways  Act  to  prove  it
 has  fis:  power  to  prefer  a  claim
 against  the  Claims  Commissfoner.  1
 feef  that,  to  that  extent,  the  amend-
 ment  of  the  Act  is  also  necessary.

 Now  100४  at  some  of  the  other
 sections  which  are  sought  to  be
 amended,
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 मर  this  Bu.  an  attempt  hes  been
 made  ि  enhance  the  sentence  on
 individuals  ring  with  railway
 property.  But  I  feel  that  the  sentence
 relating  to  the  railway  employees,
 especially  in  matters  concerning  the
 comfort  of  the  passengers,  should  also
 be  enhanced.  For  example,  hawkers
 ere  punishable,  and  the  punishment
 for  hawking  in  the  trains  unauthori-
 sediy  has  heen  enhanced.  But  the
 grea’  problem  today  while  moving
 in  a  train  is  not  the  problem  of  the
 hawkers  but  it  is  the  problem  of  the
 peggars.  Why  should  begging  not  be
 made  an  offence?  Why  should  begg-
 jng  in  the  railway  station  or  the
 railway  train  or  the  railway  platform
 not  be  made  an  offence?  if  sou  go
 to  any  important  station  you  will  find
 that  this  is  the  greatest  problem  that
 we  are  facing.  In  fact,  it  is  a  social
 menace  today.  Instead  of  trying  tu
 come  down  upon  the  hawkers,  why
 not  make  begging  an  offence  in  the
 railway  premises  or  on  railwy
 trains?

 Then,  take  section  108.  The  puni-
 shment  under  this  section  has  been
 enhanced.  But  when  a  railway  ser-
 vant  1s  in  a  state  of  intoxication  while
 on  duty,  the  punishment  provided  for
 him  is  only  a  fine  of  Rs.  80.  Why
 should  this  punishment  not  96  in-
 oreased?  While  they  want  to  punish
 ethers  with  enhanced  punishments,
 why  does  the  hon.  Minister  want  to
 shield  his  own  railway  employees?
 The  punishment  under  the  different
 sections  starting  from  section  99  have
 been  enhanced,  but  Government
 have  not  touched  those  sections  which
 concern  the  people  in  their  own  reil-
 way  administration  who  may  be  found
 guilty.  When  a  person  is  in  a  state
 of  intoxication  while  on  duty,  a  fine
 of  Re,  50  is  considered  sufficiefit.  This is  the  type  of  attitude  on  the  part  of
 the  raflways,  which  I  decry  and  which
 the  House  has  ‘always  decried.  in
 matters  where  the  members  of  their
 own  administration  are  involved,  ther
 do  not  want  to  touch  them.

 1296  LS—ti1,
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 Again,  they  want  to  make  blocking of  tigketd  by  a  person  punishable,
 But  what  about  the  railway  staff  in
 the  railway  booking  office  who  in
 collusion  with  other  people  indulge in  blackmarketing  of  the  ticket?  Why should  they  not  also  be  punished?
 They  are  not  going  to  be  punished,
 because  the  Administration  wants  to
 Protect  its  own  employees.  This  is  an
 unfortunate  trend  which  we  have  not
 been  able  to  appreciate.

 Again,  look  at  section  107.  I  am
 referring  to  these  sections  just  to
 point  out  the  contradictions  of  tne
 amendments  sought  to  be  made  by
 Government.  Under  section  107,  if  a
 person  carries  or  takes  with  him  any
 Gangerous  or  offensive  or  explosive
 substance  im  contravention  of  secuon
 59.  then  he  shall  be  punished  with  a
 fine  of  Rs.  500.  But  if  as  a  result  of
 the  explosive  substance  that  he  carricd
 the  train  1s  blasted,  then  a  punish-
 ment  for  ten  years  has  been  prescrib-
 ed.  Toes  not  the  hon.  Minister  think
 that  the  punishment  for  carrying  an
 explosive  substance  should  also  be
 enbanced?  Should  not  the  attempt  to
 carry  an  explosive  substance  which
 may  lead  to  q  blasting  of  the  train
 830  be  made  punishable  to  a  greater
 extent?

 I  am  pointing  out  these  provisions
 just  to  draw  your  attention  to  the  fact
 that  Government  have  not  applied
 their  mind  properly  to  the  amendment
 of  the  various  sections.

 1  feel  that  there  should  have  been
 the  sentence  of  imprisonment  for  viv-
 lation  of  section  107  algo.  There  are
 many  other  sections  gls0  which  I  fee
 ought  not  to  be  here.  Again,  take
 for  instanee,  section  102,  which  say
 that  if  a  partieuler  trein  is  full  to  its
 capacity  which  is  shown  in  the  chert,
 and  a  railway  servant  compels  cr
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 I  would  like  ta  ask  the  hon.  Minis-
 ter  whether  if  he  enforces  thig  section
 Properly,  the  railways  will  be  able

 and  if  the  railway  sevant  tres  to
 force  somebody  in  into  that  compart-
 ment,  then  he  will  be  punishable  with
 Ra.  20.  If  section  102  1s  enforced  pio-
 perly,  then  I  am  afraid  that  the  rail-
 ways  will  not  be  able  to  run  at  all

 I  conclude  by  saying  that  there  13
 a  very  serious  lacuna  which  you  havc

 tional  cases—sentence  of  death  as  well
 as  sentence  to  life  imprisonment,  But
 who  are  the  magistrates  who  are  to
 try  these  offences?  Look  at  section
 183.  You  have  not  cared  to  look
 into  it.

 “No  Magistrate  other  than  g  Pie-
 sidency  Magistrate  or  a  Magistrate

 Indian  320
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 You  have  gives fie  power.  You
 have  not  provided  «  safeguard  to  see
 that  the  right  of  the  accused  to  get  a
 proper trial  is  protected,

 My  main  objection to  these  provi-
 sions is  that

 With  these  observations,  I  support
 the  Bill.

 sit  डी०एन०  तिबारी  सभापति  महोदय
 गलबे  के  काम  को  सुचारू  कप  मे  चलाने  के
 लिये  गवर्नमेंट ने  जो  भी  पावा  लगी  है.  उस

 हाउस  ने  उन  गार्ड  को  दान  करने  मे  कभी
 कोताही  नहीं  की  है।  लेकिन  हाउस  यह
 जानना  चाहता था  कि  अभी  जो  आपके
 अखत्यारान  है,  उसी।  अने  स्कूल  कैसे

 किया  है”  इसके  बारे  मे  आपको स्टेटिस्टिक्स

 देने  चाहिये  थे।  जब  आप  कानन  बदलना
 चाहते  हैं  और  जाओ  को  बढाना  चाहते  हैं  तो

 आपको  स्टेटिस्टिक्स तो  देने  चाहिये  थे।

 कानून  मे  कौन  सी  इनएडीक्येसी थी  और
 जिसकी  वजह  मे  रजा  नहीं  हो  सकी  या  कम
 जा  हो  कील  ग्ग्प्  मे  जगो

 र
 कुछ

 असर  नहीं  हुआ,  इसके  बारे  मे  विस्तार  मे,
 आपको  बताना  चाहिये  था  ?  जब  आप  ऐसा

 नहीं  करते  हैं  तो  क्या  मे  यह  संभू  कि  लोगो
 मे  केवल  मावर  आती  फैलाने  के  लिये  --

 कामुक  का  इस्तेमाल  करने  के  लिय  नहीं-
 आम  इस  कानून  को  स्टे बूट  बुक  पर  भा  रहे

 हैं?  गर  यह  रही  है  तो  यह--मंगोगूत्त

 ठीक  नहीं  है।  श्र  पाल  थोडे  दिग  हुए
 लो  गई  |, इ  बिनो  टिकट  यात्रा  करने  वालों  पर

 दस  यप या  सुमामा  करने  को  आत  लेकिन  ऐस।
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 शांता  है  कि  इस  पावर  का  भी  इस्तेमाल  नहीं
 किया  गया  है  ।  सोग  बहलते  मे  बिने  टिकट
 चलते  हैं।  जो  ईमानदार  होते  हैं  भीर  टिकट
 अनगाने  चले  जाते  हैं  उन  से  नो  दम  रुपया  जुर्माना
 ले  लिया  जाना  है  मशीन  जो  कुछ  रुपया  दे
 वे  देत  है  उम  मे  न  तो  जुर्माना  वसूल  होता
 है  और  न  ही  टिकट  के  पैर  आपको  मिलते
 हैं।  मैं  जानना  चाहता  हू  कि  बिन  टिकट
 चलने  वासों  से  आपने  कितना  धन  वसूल  किया
 है।  उस  कानून  के  अनुसार  इसका  आपके
 पास  कोई  हिसाब &

 ?

 अभी  हमारे  गोस्वामी  जी  ने  कहा  है  कि
 आप  कानून  बनाते  जा  रहे  है  लेनिन  रेलवे
 एक्ट  को  पढते  भी  नही  है  I  उम  मे  क्या  क्या

 लेकने  है  इसको  देखते  नही  है  ओर  कानून  से  कर
 मा  जातें  हैं।  आपने  डैथ  सेलेस  इस  मे  प्रोवाइड
 किया  है  1  अब  यह  पता  नहीं  लगता  है  कि

 कोन  मैजिस्ट्रेट ट्राई  करेगा  ।  मैकिड  कलाम

 करेगा  या  कौन  करेगा
 *  किस  तरह  में  हथ

 संदेह  दी  जा  सकेगी
 *

 वास्तव  मे  रेलवे  एक्ट

 को  बिला  पढ़े  हुए  जो  कोई  कुछ  कह  देता  है
 उसको  आप  लेक्रा  जाने  है  और  बावेजा:
 मानने  लग  जाने  है।  मैं  समझता  ह  कि  रेलवे
 के  कामो  मे  आपका  ज्यादा  समय  न  लग  कर

 शूसरे  कामो  मे  ज्यादा  अमय  लगता  है।
 गह  बडी  मुसीबत  की  बात  है  ।  आप  एक्सट्रा
 करी कूलर  एक्टिविटी करम  करे  तभी  आप
 रेलवे  मे  लिये  ज्यादा  समय  दे  सकेंगे  ।  इसके
 बिग  कसे  काम  चल  भरेगा  q  रेलवे  बोर्ड
 भो  रेलवे  एक्ट  का  अध्यक्ष  नद्दी  करता  है

 एक  सामान्य  सदस्य  एकस्ट्रा  नरी कुलर
 एक्टिविटी क्या  है?

 ओडऊो०्एन० दीवारों  *  आपने  स्कूलो
 ने  देखा  होगा  कि  पढाई  के  अलावा  खेल

 अऋ  आदि  जो  होती है  वे  एक्सट्रा
 करी कुलर  एक्टिविटीज  कहलाती  हैं  ।
 यहा  औ  जिस  मिनिस्टर  को  जिस

 काम  के  लिए  नियुक्त  किया  जाता  है  उस  काम
 में  साधा  पहुंचा  कर  भी  बह  फंसे  काम  करता  है
 किससे  जनता  को  हामी  पहुंचती  है,  पार्टी  को

 (Amdt.)  Bill

 हानि  पहुंचती  है।  इसमें  ज्यादा  दिमाग  लड़ाने
 की  जारी  नही  हैं  और  यह  आपने  की  जरुरत

 नही  है  कि  एक्सट्रा  करी कुलर  एक्टिविटीज क्या
 होती  हैं।  रेलवे  एक्ट  का  ठोक  प्रकार  से  आपको
 भी  और  रेले  बोर्डे  को  भी  अध्ययन  करना
 चाहिये  n  हाउस  में  रेलवे  बोड़े  को  वालिश

 करने  के  बारे  मे  अनेक  बार  वाल  पेश  हुए  हैं
 मैने  इनका  बराबर  विरोध  किया  है।  लेकिन

 अब  मुझे  भी  मालूम  देने  लग  गया  है  कि  शायद
 ऐसी  बात  होनी  चाहिये  ।  रेलवे  बोर्डे  मे  टर
 काम  के  लिए  अलग  अलग  डायरेक्टर  है,

 मेम्बर  है  ।  कोई  ट्रास्पोटें  के  लिए  है,  कोई
 फाइनेशल  डायरेक्टर  है,  कोई  पैसे  ग्रेनेरीज
 को  देखने  वाला  है  ।  लेकिन  आज  स्थिति

 क्या  है?  मैं  उन  आते  मे  नहीं  अ  न.  चाहता
 जो  हाउस  के  सामने  रख  दी  गई  :  1  6-6
 और  8-8  चट  गाड़िया  लेट  चलती ह  |

 पूछा  जाता  है  कि  गाडी  कहा  है  तो  कह  दिया
 जाता  है  कि  कीरोन  फेन  है।  एक  फैक्ट्री  मे
 लेजर  डिसप्यूट होता  है,  स्ट्राइक होनी  है  तो
 मालूम  हो  जाता  है  कि  कितने  हजार  मैन  आवर
 लास्ट  हुए  हैं।  लेकिन  हिन्दुस्तान की  जनना
 के  कितने  करोड  प्रभाव  बेस्ट  हाते  हैं  रेव
 की  बजह  से  इसका  कोई  हिसाव  ही  नही  है  t

 यह  समय  बह  ओडक्टिव  कामों  मे  लगा  सकती

 है  t  कितने  हू  यू मन  आवज  बेस्ट  होते  हैं.  आपकी
 वजह  से,  आपके  कर्मचारियो की  बजह  से  और
 'रेलवे  बो  की  वजह  से  यह  कहना  कठिन  है।
 जनता का  अगर  यह  समय  बेस्ट  न  होता  तो

 बह  घर  पहुच  कर  प्रोडक् टिव  कामों  मे  इस  ममय
 को  नगा  सकती थी  '  आपने  हिन्दुस्तान  के
 वैसे जज  को  भेजे,  बकरियां,  जानवर  और  मवेशी
 समझ  रखा  है।  उसकी  कोई  चिन्ना ही  नहीं
 होती है।  ओरिजिनेटिग स्टेशन  मे  ही  अगर
 देखा  जाए  तो  गाडी  लेट  चलती  है।  पाच  बजे
 चलना  होता  है  तो  किसी  को  पता  ही  नहीं
 होता है  कि  कब  चलेगी?  वहां कैस  लेट  हो
 जाती  है  समझ्  मे  नही  भाता है  ।  बीच  मे  लेट

 हो जोए तो समझ  मे  बात  आ  सकती  हे  लेकिन
 बहा  लेट  हो  जाए  यह  बात  समझ  मे  नही  आती
 है।  गाड़ी  अगर  आ  भी  जाती  है  तो  देखा  गया



 ह  क  अ  oy  te Rathore re

 w  को  एव  तिवारी]

 है  कि  45-45  और  50-50  मिनट  तक
 सिगनल पर  खडी  रहती  है।  जो  बिना  टिकट
 यानी  होते  है  वे  तो  वहा  उतर  ही  जाने  हैं।
 दूसरे  लोग  जब  उनको  पता  होता  है  कि  इस  मे
 एम  पी  गर्म  कोई  नही  बैठा  है  तो  थोडी  बहुत
 माल्या  रूतबे  स्टाफ  को  दे  लेते  है  गेविन  मगर
 एम  पी  बैठा  होता  हैती  इतनी  पाथि  देने  है
 किस्म  पी  को  मुह  नीचे  चुका  लेन  पडता  है।
 वह  कहा  गाए  क्या  अरे  आउ  याम  कै  म

 लगाए,  तलवे  बोर्डे  काम  मे  मन  लगाए  तभी
 कम चल  सकेगा  |  वर्ना  चलेगा  कैसे  *  क्या
 होगा * ?

 ट्रेन  मे  पानी  नहीं  रना  >  थिनले  नही
 रहती  है  ।  परसो  मैं  कालका  मेल  से  सची
 गया है  ।  फर्स्ट  क्लास  के  डिब्बे  म  पाइट
 नही  थी  '  इलहाबाद  स  मुगल  रय  नक
 काई ना  -नहीं  बो।  काउंटर  लाभ  जानवर
 तो  2  नदी  किड्स  तह  8  आप  व्यय
 करे।  यह एक  इम्पादेट  मेल  ट्रेन की  हाना  थी
 खाना  दिना  स्ट  के  खाए  तो  कैसे  खान  qd

 बहुत  से  लोगो  ने  खाना  नही  खाया  ।  प्लेटफार्म
 पर  बैठ  कर  उसकी  लाइट  मे  क्या  खाना  खाया

 जा  माना  है
 r

 क्या  लाइट  नही  हो  सकती
 ट्रेन मे?  आप  कहते  हैं  कि  कभी  कभी  ऐसा  हो
 आना  है।  लेकिन  मेर  गाथ  तो  अकसर  ऐसा
 होता  है।  शायद  मैं  ऐसा  बदकिस्मत  हु  जिम  के
 साथ  ऐसा  होना  है

 अमरावती  महोदय  आप  अगली दफा
 अपना  भाषण  आरी  रखे  t

 aah

 SHRI  SAMAR  MUKHERJEE (How
 rah):  This  insisted.  that
 the  Minister  s  maken  fresh statement.  He  has  issued  some  sp-
 peal  but  the  leaders  of  the  All  Indjs
 Loco  Running  Association  want  him
 to  make  an  announcement  on  the  floor
 of  the  House  go  that  it  is  binding,  so,
 we  request  the  minuster  to  make  a
 fresh  statement

 SHRI  ्  M  BANERJEE  (Kanpur)
 1  support  what  Mr.  Mukherjee  has
 said  Twice  this  merning,  once  before
 the  Speaker  and  again  before  the  De-
 puty  “Vimister  we  have  pleaded  that
 the  minister  should  make  the  an-
 nouncement  on  the  floor  of  the  House.
 Yesterday  he  made  an  announcement
 over  the  Ajl  India  Radio  ‘There  is  a
 fear  lurking  in  the  minds  of  the  lead-
 ers  of  the  All  India  Loco  Running  Staff
 Assotiaticn  One  or  two  of  them  have
 been  arresteg  and  arrest  warrants  घान
 der  the  DIR  are  pending  against  the
 others  The  minister  should  make  an
 announcement  here  that  the  le  ders
 of  this  Associttion  or  the  membors  of
 their  action  committee  will  not  be
 ariested  #  they  come  here  to  Delhi
 for  a  negotiated  settlement

 SHRI  NARSINGH  NARAIN  PAN-
 DEY  (Gorakhpur)  If  the  Railway
 Munster  makes  a  statement,  will  Mr
 Banerjee  agree  that  there  is  no  need
 for  any  further  discussion’

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  We  will  speak  in

 support  or  against  the  statement

 MR  CHAIRMAN  If  the  Minister
 maxes  a  statement  of  course  there
 will  be  no  scape  for  a  discussion

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai)  This  digcussicn  is  to
 take  place  on  the  atstement  made  by


